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INTRODUCTION 

I, the C'heirman of the· Committee on Papers laid on the Table havin& 
'beeR authorised by the Committee to present the report on th~r behalf, 
present this their Eleventh Report. 

2. On examination of certain papers laid on the Table of Lok Sabhe 
during the Frrst, Third, Fourth, Fifth and Seventh Sessions of Seventh Lot 
Sabha, the Committee have come to certain conclusions in regard to the 
delay in !eyi,ng before Parliament (i) Annual Reports and Audited Acco--
1Dlts of the Textiles Committee, Bombay for the years 1977-78, 1978-79 
and 1979-80; (ti) Annual Accounts and Audited RepoPt thereon of the 
Banaras Hindu University: (iii) Annual Reports, Audited Accounts and 
Audit Reports thereon of the Chittaranjan National Cancer Research Cen-
tre, Calcutta for the years 1978-79 and 1979-80; and (iv) Annual ReportS 
and Audited Accounts of the Export Inspection Council and Agencies for 
the years. 1977-78, 1978-79 and 1979-80. 'The conclusions Of the C0m,-
mittee are reflected in this Report. 

3. The Committee considered and adopted this Report· at their Sitting held 
~ 10 February, 1982. 

4. A statement giving summary of recommendatioD6/observations of the 
Committee is appended to the Report (Appendix-n.) 

NEW OEuu; 
10 February, 1982 

-:-=:-:--,-
21 Magha, 1903 (Saka) 

RAJENDRA KUMARI BAJPAJ, 
Chairman, 

Committee on P~rs laid on the Thble. 

v 



· CHAPTER I 

DELAY IN LAYING ANNUAL REPORTS AND AUDrmD 
AaX>UNTS OF THE TEXTILES COMMITTEE, BOMBAY, FOR THE 

- YEARS 1977-78, 1978-79 and 1979-80 

The Annual Report and Audited Accounts of the Textiles Committee, 
Bombay for 1977-78 alongwith 'Review' and statement showing reasons 
lor delay were laid on the Tabk of !..ok Sabba on 19 December, 1980. The 
8IBtcment showing reasons for delay reads as under: 

"There has been some delay in presenting the Annual Report 
and Audited Accounts of the Textiles CommiUee for the year 
1971-78. The Accounts of the Committee were audited. by 
the auditors between July,. 1978 and August, 1978 and the 
audited certificate was received on 30-4-1979. The Annual 
Accounts duly authentiooted by the former Minister of State 
for Cornmeroe was sent to the Lok/,Rajya Sabha Sectt. on 
18-8-1979, but the same was received back as the Lok Sabh8 
was dissolved and the Rejya Sabha was DOt in Session. Tho 
revised instructions were commuaioa~ to the Textiles Com-
mittee in October. 1980. 

Preparation of the Review which was unde11lBten for tile &rst ~ 
thereafter its translation in Hindi and cyclostyling of extra 
copies Of Annual Accounts took: some more time." 

1.2 The Annual Report and Audited Accounts of· the TClltileS Committee 
Bombay for 1978-79 elongwith 'Review' aDd statement abowing rea8OII8 
for delay were laid on the Table of I..ok Sabha on 12 Deocmber, 1980. 
The statement showing ftIaSODs for delay reads as uoder: 

"There has been some delay in presenting the Annual Report and 
audited accounts of the Textiles Committee for the year 1978-79. 
The Accounts of the Committee were audited by the Auditor. 
from July to August, 1979 and the Audit Certificate thereon 
was received from them in the month of December, 1979. 'Tho 
Annual Report and the Audited. Accounts and Audit Report 
t.bereon and the Review on the working of the Committee after 
translation in Hindi were got printed and cyclolltyled., which 
took some more time." 

1.3 Su,b-section (4) of Section 13 of the Textiles Committee Act, 1963 
reads as under: 

''The accounts of the Committee as certified by the Comptroller and 
Auditor-General of India or any other person appointed. by 



3 
him in this behalf, together with the audit lbvort thereon shaD 
be forwarded annually to the Centrnl Government and that 
Government shall cause the same to be laid before each House 
of Parliament." 

1.4 Sub-rules 0), (2) and (6) of Rules 24 c:If the Textiles Committee 
Rules, !965 provide as under: 

( 1) The Accounts of receipts and expenditure !relating to each fin-
ancial year together with the Auditor's Repon thereon, shaH 
be sUbmitted to the Central Government as soon as may btl, 
after the close of that year. . 

-(2) The annual acoounts and the Auditor's Report thereon shall 
be published in the Gll2ette of India after they have been laid 
before each House of ;pru1iament. 

••• ••• • •• 
(6) The annual accounts shall· be set out and produced by the 

Sections before the Auditors for scrutiny on or before the 31st 
July each year following the close of the financial year to 
which they relate. 

1.5 The Committee on Papers laid on the Table in paragraph 3.5 of 
their FITSt Report (Fifth Lok Sabha) recommended as under: 

3.5. The Committee are of the opinion that normally the Annual 
Report and audited accounts of the autonomous organisations 
should be presented to Parliament together to enable the HOlme 
to have a complete picture Of the working of that body. This 
decision shOuld not be taken to imply that laying of reports 
Illld accounts could be delayed to any length of tilDe. The 
Committee recommend that the Annual: Report together with 
the audited accounts and audit report thereon for a particular 
year should be laid on the Table within 9 months of the close 
of the 8CC01Dlting year unless otherwise stipulated in the Act or 
rules under which the organisation bas been set up. To comply 
with this requirement proper time schedule . should be laid 
down fOr compilation 0( Annual Report and accounts and 
their auditing. The Committee feel that normally a period of. 
3 months would be sufficient for compilation of accounts and 
their submiSSion to audit; the next 6 months might be given 
for auditing Of accounts; for printing of the report and sending 
it to Government for laying. If for any reasons the report, 
audited accounts and audit report cannot be laid within the 
stipulated period of nine months, the Ministry should lay within 
30 days of expiry Of the prescribed period or as soon' as the 
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H~ meets, whichever is later, a statement explaining the 
reasons why the report and accounts could not be laid within 
the stipulated period. 

1.6 Explaining the reasons for laying the Annual Report and Accounts 
for 1978-79 of the Textiles Committee, Bombay earlier than those for 1977-
18, the Ministry of Commerce stated in their reply as follows:-

"The Statement explaining reasons for delay for laying on the 
Table of the House Annual Reports and Accounts for the 
year 1977-78 which formed an essential part of documents 
to be laid on the Table of the House was received in the 
Ministry on 6-12-1980 from the Textiles Committee, Bombay. 
This was submitted for authentication to Minister of State 
for Commerce on 11-12-1980 and it was received back duly 
authenticated on' 15-12-1980. This was despatched to Lok 
Sabha Secretariat on 16-12-1980 under No. 12020/3/80-TJ. 
II. 

The Statement for delay for 1978-79 was received in the Ministry 
on 2-12-1980 from Textiles Committee and was submitted 
for authentication by Minister of State for Commerce on 
6-12-1980. It was received back duly authenticated on 
9-12-1980 and was despatched to the Lok Sabha Secretariat 
on 10-12.-1980." 

1.7 Explaining the time taken at various stages of the accounts, 
the Ministry intimated as under: 

"Accounts for 1977-78 and 1978-79 were ready for audit on 
15-7-1978 and 1-8-1979, respectively. One week was re-
quired for translation of the Reports into Hindi. 

Printing and preparation of sets took three weeks. In all, there-
fore, one month was required for completing the work elf 
translation into Hindi and preparatioJl of sets." 

1.8 In reply to a question as to how much time did it take to prepare 
the 'Review' on the Reports for 1977-78 and 1978-79, the Ministry 
stated: . 

''Textiles Committee received instruction for the preparation of 
'Review' on the Report on' 8-10-1980. 'Review' was 
completed by 31st October, 1980." 

1.9 As regards reasons fC?r taking more than 8 months time (from 
August, 1978 to April. 1979) in issuing the audit certificate in respect 



gf- the accounts of the Textiles Committee for 1977-78, -the MinisUJ 
Itated: 

"The Accounts were received by Audit on 26th July, 1978 and 
final accounts on 21st August, 1978. After obtaining the 
requisite information desired by Audit, the draft Audit Re-
port was issued by them on 4-12-1978. The comments of 
the Ministry on the Audit Report were made available on 
22-1-1979. After scrutiny Of the COOllllents, wi1h reference to 
the connected records, by the DAG, C.W. & M., Bombay, the 
audit Report was issued on 1st May, 1979." 

1.1 0 The Committee on Papers laid on the Table in para 1.14 of 
their Second Report (Sixth Lok Sabba) recommended as under: 

" . . . . . .. Government might consider the feasibility of amend-
ing, where necessary, the relevant Statures/Rules/Regula-
tions of such organimtions, to make it obligatory on the part 
of the administrative Ministry concerned to lay the Annual 
Reports/ Audit 'R.eports of such organisations under their 
administrative control before _ Parliament within nine months. 
of the close of accounting year so that Parliament is appris-
ed of their activities." 

1.11 The Annual Report and Audited Accounts of the Textiles Com-
mittee for the year 1979-80 were laid on the Table of Lok Sabha on 
10 April, 1981 without 'Review' and statement of reasons for delay. 

1.ll The ColIMDittee are concerned to BOte that the Au .. 1 itepo* 
and Audited Acceuats of the Tedles Conuaittee, Bombay, for tile yean 
1977.78, 1978-79 and 1979-10 were laid 00 the Table-ofLek Sabha as late 
lIS on 19 Dec~r, 1980, II December, 1980 8Ild 10 April, 1981, res-
pectively and as such these .• volved delay of about 231 months, 11 t 
1IIODths, 31 months respecUftIy ill terms of the I'eCOIDIIleIIda of the 
Co __ ttee On Papers laid on die Table .-de in para 3.S of their Ftrst Re-
port (FIfth Lok Sabba) •. 

1.13 The COmmittee are surprised to find that the MmMtry of Com-
merce, who were in possessio'll of copies of Anaual Report and Audited 
AccOUlds for the year 1977-78 in August, 1979 when Lok Sabha was dls-
SOlved, fouad it necessary to issue fresh insUuctiom to the Te:diles Com-
mittee regarding laying the Report ad accoalds before Partilment and that 
too after 9 mOlDtbs of the recObStitatiun of the SKeIIth (,ok Sabha during 
which period the Lok Sabha had already held three sessions. The Co ..... 
mittee feel that since file Ministry had already copies of the repert - and 
accoDDto; a\'8i1ahle wi .. them which could be laid on the Tahle of .... 
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Hoase at die first aftilalde opportuaity, there was DO aecessity of ...... 
fresh instruCtioos to the Textiles Committee. The CollUlliUeeate eGa-
straiDed to obse"e that the Mimistry of COJllllleKe han tried to jaItify tile 
delay caused at their end by adl'8llCiBg sudl reasons which do not sta..t 
scrutiny. Had the Ministry been vigilant, the delay could have been mini-
mised to a great extent if mot totally avoided and the Annual Report .... 
Accounts fOr 1977-78 could weD be laid during the First Session of the 
Seventh Lok Sabba held in Jannary, 1980. 

1.14 The Committe note that the Ministry of Commerce have not laid 
on tb.e Table any statement showing reaso>1JS for delay in laying the An-
nnaI Report and Audited Accounts of the Textiles Committee, Bombay, 
fOl' the year 1979·80. The Committee are of the opinion that though the 
delay involved in laying the aforesaid report and acconnts was iDOt much 
yet the Ministry of Commerce should have laid on the Table the requisite 
statement. .. The Committee hope that suclh omission will not recUt' in 
futuft. 

1.15 The Committee also note that the statement of I'eIMODS for delay 
laid a1~th the Annual Reports and Audited Accounts for 1977·78 and 
1978-79 have not been drawn propet'ly as they do not contain details about 
the date-wise position of the reports and accounts. 

1.16 The Committee, therefore, recommend that in future, in tht'! state-
ment of reasons for delay, the Mmistry of COlllllDerce 9hould give, in claro-
DOIogicai order, the dates Of finalisation of report and accounts, theit 
submission to audit, issne of Inspection Reports, replies ~ven on points 
raised in the audit reports 80m finaDy the receipt of the audit report from 
the Audit authorities so that the Committee may identify the stage at which 
the delay occurred and suggest remedial measUres therefor. 

l.17 The Committee find that file Textiles Committee Act, 1963 and 
raIes made thereunder, do not prescribe any time limit for laying Annual 
Report and Accounts of the Textiles Ccmmittee before Parliament. The 
Committee, thet-efore, recomm0!1d that the Ministry of Commerce should . 
take necessary steps to amend the Textiles CCflDlllittee Rules so as to pr0-
vide therein a period of nine months after the close of the accounting year 
fOl' laying befOre Parliament the Annual Report and Audited Accouats of 
the Textiles Committee a .. recomlOO'lHled by the CcllDlDfttee in Para 3.5 0' 
their First Report (Fifth Lok Sabha) and para 1.14 of their Second Report 
(Sixth Lot Sahba). 

1.18 The Committee note tbat the Ministry of ComlIl1el'ce h9ve Dot laid 
a10ngwith the Annual Report and Audited Accounts of the Texti~ Com-
miUee, Bombay, for 1979-80 their own 'Review' on the working thereo' 
TIle Committee need hardly stress that 'Review' of Gover.mnent on the 
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""orIdDg of 8D OrgaDisation is essential as it enables the Members of Par-
liameat to have an idea of the functioning 0( the Organisation cIurWg a 
particular year. 1be ConamiUee hope that in future, the Ministry of 
Caanmerce would in\'lIriabIy lay their own 'Review' while laying AnmIal 
RepoI18 and Accounts of the Textiles Committee on the Table of the 
House. 



CHAPTER II 

DELAY IN LAYING ANNUAL ACCOUNTS AND AUDIT REPORTS 
THEREON OF THE BANARAS HINDU UNIVERSITY, VARANASI 

The Annual Accounts and Audit Report thereon of the Banaras Hindu 
University, V-aranasi, for the year 1978-79 were laid on the Table of Lok 
Sabha on 15 December, 1980. In terms of the recommendation of the 
Committee made in para 1.16 of their First Report (Fifth Lok Sabha) the 
audited accounts should have been laid on the Table by 31 December, 1979 
i.e. within 9 months of the close of the accounting year and thus involved 
delay of about one year. The Minister did not lay any statement giving\. 
reasons for delay alongwith the audited accounts on the Table of the-
House. 

2.2. On 2 February, 1980 the Ministry of Education and Culture laid 
before Lok Sabha a consolidated statement showing reasons for delay in 
laying the Annual Reports and audited accounts of the University Grants 
Commission and the Central Universities. In that statement, the reaSOJl& 
for not laying the audited accounts of the Banaras Hindu University for 
1978-79 within the stipulated period of 9 months were explained ao; under: 

"Despite all out efforts made by the University, the Annual Ac-
counts could not be compiled on the date as the reconciliation 
of monthly figures and tne annual adjustment could not be 
completed in time due to certain administrative inconvenien-
ces. The Accounts could be finalised and Audit commenced 
in the first week of October, 1979 and completed by the eDd of 
December, 1979. Replies to a few Audit comments are being 
sent to the Accountant General shortly by the University." 

2.3. On the matter being taking up with them, the Ministry of Educa-
tion and ClIlture explained the delay as under: 

"It is stated that the accounts of the Banaras Hindu Univer<;ity for 
. the year 1978-79 could be finalised in the first week of Octo-

ber, 1979 due to certain administrative inconveniences and des-
pite best efforts on the part of the University. The audit of 
accounts was, however, commenced immediately and was com-
pleted by the end of December, 1979. Thereafter, clarifica-
tions and further. information were sought by audit by means 
of 670 notes issued by audit out of which 570 notes were duly 

. replied to by the University during the period of the stay of 

'T 
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audit party in the University i.e. upto the last week of Decem-
ber, 1979 and replies to remaining 'notes were furnished there-

, I after. The final audit report was however, made available 
by the AccountantoeDeraJ. to the University in the last week 
of September, 1980; immediately thereafter the audit r~ ., 
was submitted to the Fmance ComIl)ittee and El\.~utivc cOUn-
cil of the University as required under the statutory provisions. 
The audit repOrt after it was got printed made a~e to 
the Ministry in the Second week Of November, 1980". 

2.4 AI, regards the steps taken by the Ministry to ensure laying of theI 
UCOWlts of the Beo.aras Hindu University before Parliament in time in 
fatUre, the Ministry of Education and Culture stated as follows:-

"The. prescribed schedule for finaliSing the audit of accounts and 
submission to the Ministry was brought to the notice of all the 
Central Universities including Banaras Hindu University at the 
level elf Joint Secretary and it WBS impressed upon them to 
ensure that the schedule is strictly adhered to. This was 
followed by reminders and also one from Education Secretary 
to the Vice-Chancellor for expediting the audit of accounts. 
Similar letters were also 5e!lt at higher level to the concern~d 
Accountant General impressing upon them that the prescribe,r 
time schedule is 'adhered to strictly and audit of accounts is 
finalised wilhin the shortest possible time through discussions 
avoiding prolonged correspondence etc." . 

2.~ As regards the position of the audited accounts of the University 
.... 1979-80 (due for laying by 31 December, 1980) the Ministry infor-
fRed! 

"The audit of accounts for 1979-80 is under progress and finalisa-
tion of audit report i'S likely to take some time. as such it 
c,annot be stated at this stage 'liS to by which dat~ t~ Univer-
sity would be able to make available the audited accounts to 
the Ministry after going through the proceduml requirement." 

2,6 In a statement laid on the Table on 8 May, 1981, tlIe Ministry of. 
1icJ!lcation & Odture explained the delay in laying the audited· accounts for 
1979-80 of Banams H"mdu UnNemty as under: 

«Compilation of accounts could be done by the University in 
August, 1980 whne the audit was COD~nued from 18 August, 
1980 to 13 December, 1980 by Accountant O~tieral, Allaha-
bad. The audit had to be suspended from 27 August, 1980 
to 14 September 1980 on account of unprecedented floods and 
unsettled conditioos in Allahaba4 due to riot5. The aUdit 
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was resumed ,bom 15 September, 1910 and with a view to 
complete tile I8IDe by the stipalatcd cJa&. alldit party was also 
strengthened. However, on account of agitation fcllowed by 
strike by non-teacher staff of the University the audit was again 
suspended from 15 Nov~ber, 1980 to 26 November, 1980. 
The audit was concluded on 13 ~mber, 1980. Thereafter 
time was taken by the University in replying to rough audit 
notes. On 4 March, 1981, draft inspection report has been 
sent to the University by audit, for their comments, before fina-
Iisation. " 

2.7 The Annual Accounts together with the Audit Report of the Ban-
eras lfmdu University for the year 1979-80 were laid on the Tahle of Lok 
Sabba on 24 December, 1981 after a delay of one year. In the state-
ment laid a10ngwith the accounts, that Ministry have explained, inter alia, 
the reasons for delay as under: 

.... ,' . The Accountant General, U.P. forwarded to the University 
the Audit Report On the accounts on 14 July, 1981. There-
after the Audited Accounts were . required to be approved by the 
Fmance Committee and the Executive Council of the Univer-
sity before these were printed. The printed copies of the 
Accounts were received in the Ministry in the last of November, 
1981." -

2.8 On being enquired if the Banaras Hindu University Act has 
been amended to provide for laying of the Annual Report of t~ Univer-
sity before Parliament, the Ministry stated: 

"The Banaras Hindu University is fuDctioning since 1969 under a 
Presidential Ordinance converted into an Act and a compre-
hensive legislation is required to be introduced in Parliament • 
in due course. . The provision for laying of·annual f(~"(lrt~ he-
fore Putisment would be incorporated while itrtroducing the 
said legislation." 

2.9 In '3 statement la.id on the Table of Lok Sabha on 12 March, 1979 
showing the reasons for delay in laying the Annual Repo~ together with 
Annual Accounts and Audit Reports of Central Universities before Parlia.-
1PCIIt, the Minister of Education and culture inter:-alia stated: 

"The Annual A<:counts together with Audit Reports of the Aligarh 
Muslim University and the Bam!ra~ Hindu U~iversity for 
1976-77 and 1977-78 and of- the North-E~.c;tem Hill University 
for the years 1975-76, 197(",77 and 1977-78 and thOSe of the 
Delhi Unn-ersity, IawaharIalNehru University, Hyderabad 
University and Visva-Bharati for the yeoar 1977-78 could not 
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be lajd on the Table of the two Houses of Parliament within 
the stipulated period for the following reatIOns:-

TIle various Central Universities had not h!en following the'time 
schedule prescribed by the Committee on Papers laid on the 
Table 'for completion of various stages of action, with the 
result that delay has taken place successively in laying .the 
various Annual Accounts before Parliament. Recently, 
steps have been taken to streamline the entire procedure. 
Time-schedule has been communicated to all the Central 
Universities and they have been advised to ensure its com-
pliance. Education Secretary has personally addressed' 
letters to the Vice-Chancellors asking them to take all p0s-
sible steps to see that the AccOlUlts are finalised and submit-
ted to concerned Accountants-General in time and the audit 
is also reminded periodically. The University Grants 
Commission has also issued necessary instructions to the 
Central Universities. A Meeting of the Finance Officers 
of the Central Universities was also convened by the Univer-
sity Grants Commission to discuss this problem and guide-

lines for expeditions completion of Accounts were formula-
ted." 

2.10 In regard to the steps taken to ensure laying of Annual AcCounts 
&; Audit Reports of the Central Universities in time, the Ministry stated 
as follows: 

"As a result ci the above steps, it has been possible to clear ·the 
backlog, and it is expected that soon the position will be up-to-

i :' date. The Annual' Accounts for 1976-77 in respect of 
Banaras{iindu University and those for 1977-78 in respect of 
Delhi University have already been rccdved by the Govern-
ment and action is being taken to lay them on the Table of the 
two Houses shortly. The Annual Accounts due from other 
Universities ere also expected to be receiVed by Govero:ment 
before the end of the Budget Session, 1979 of Parliwnent." 

2.11 As regards laying df Annual Reports of the Central Univeniities. 
the Winistry stated: " 

........ decision bas been taken by Government to lay the Annual 
Reports for 1977-78 before Parliament in respect of Aligarb 
Muslim University, Hyderabad University. North-Eastern Hill 
University and Visva-Bharati, as the Acts of these Unh'ersities 
have provision for submission of Annual Report to the VisifOt. 
As the deciSion W1S taken only recently, the Universities have 
not been able to follow the prescribed time-schedude in this 
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case 1llso. Copies of Annual Report have already . ~ re-
ceived from the Hyderabad University and the Visva-Bbarati 
and action is being taken to lay the same before Parliameat. 
It is expected that copies of the Report will be received from 
the remaining two Universities, namely Aligarh Muslim Uni-
versity ood North-Eastern Hill University, before long. The 
Annual Reports of the other three Universities, namely, Bana-
ras Hindu University, *Delhi University and Jawahar Lal 
Nehru University will be laid on. the Table only after a provi-
sion for the purpose is made in their Acta o~ Incorporation." 

2.12 The CoonmiUee are distressed to DOte that the AnDuaI AeCOUllts 
aDd Audit Reports thereon of the 8aDar'as Hindu Vaivenity for the y~ 
1978-79 Mad 1979-80, wbiCh in terms of the rec:ommendaCioa of the Com~ 
mittee made in paragraph 1.16 of their First Report (FIfIh Lot SabIIa) 
sIIoaId ~ been laid before Parliaaeut by 31 December 1979 and 31 
December, 1980 Weft actually laid on 15 December, 1980 _ 24 
DecsDber, 1981 respec:fiftIy, after • delay of almost 0IIe yea- iD each case. 
The COIIIIIdttee also DOfe that the AccOlDds aM Audit Report of tile VlIlftl'loo 
sity for the year 1980-81 whkh have also become due lor layiai are yet 
to be laid. 

2.13 It is regrettable dIat despite the clear gaideliaes laid dowu by the 
Committee in their shove recommendation that tile -.:coDDb ...... be 
eompBed 88d made a~ble to Audit for aaditiIIg witIIiD 3 moaCIIs Of 
.. d08e of the aecomatiDg year, the aceOlUMs for the years 1978-79 ... 
1979-80 were compiled by the Banans HIDda Vai\'eI'IIity iD the fint week 
of Octoher, 1979 &lid August, 1980, respectively Le. 7 IIlOIlIIs aud 5 IIIOIIdI8 
after the clOse of the accountiDg year. The abDOrmaUy Joac time takeR by 
the UDi~ iD COIIIpiIiJIIIIe accoDDts after the close of ea£h KCO ....... 
year refteds a dismal picture of the &tate of affairs in the accounts depart-
~1IeIIt of the Baaawas HIIIIdu Uaivemty. 

2.14 The COIIIIDIittee llIOte that the auditiug of the aceOUllts for 1978-79 
which commeuced in October, 1979 was eompleeed by lie end of DecemIIer, 
1979 and dariDg this period tbe University could fumish replies ollly to 
570 audit DOtes out of 670 aDd replies to the ,. .. oining 100 _lilt DOtes 
were furuisbed thereafter. 11ae tilDl ao.dit report was made available 'y 
the Accoantant Geueral V.P. to the University in the last week of Se ....... 
her, 1980. Similarly the accouts for 1979-80 were aadited from 18 
August, 1980 to 13 December, 1980 and during this period the auditiDg 
had to be suspended twice due to Boods and!101ke. The draft hspection 
report was seat to die VDivenity by the Accoaataut General, U.P. on 
4 MardI, 1981 aud filial Audit Report on 14 July, 1981, because the 
University took time in replying to the rough audit notes. From the facts 

* Annual Report for t 979 laid on the table on 23 December, 1980. 
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CHAriER m 
DBLAY IN LAYING ANNUAL REPORTS, AUDITED ACCOUNTS 
AND AUDIT REPoRTs THEREON OF THE ctiITr~JAN 
NATIONAL CANCER :RESEARCH CENTRE, cJ\LClJTTA, FOR THE 

YEARS 1918-79 ANi> 1979-'80 

The Annual Report, Audited Accounts and Audit Rq>Ort thereon for 
the -year 1978-79 in r~ct of the Chitfaranjan NaUonlllCancer Research 
Oebtrc, Calcutta, were laid on the Table ot Lok SabI1a on 9 April, 1981. 
In·tIet1J!s d. the -recommendation C:f iheCommittee made iniflragraph 3.5 
of 1heir Fint Report <Fifth Lok Sabb'a) these papets ought .to have bc;en 
bid on the Table by 31 December, 1979, i.e., Within 9 motib'isof the close 
"f the aceoaotu.syear and thus the delay involyed in ti!yliig £bem on the 
TaMe comea t" 15 months. 

l;i In the delay statement laid OD. ~ Table alongYiith t'fte Annual Report 
... ~ on 9 April, 19S1, the :MiniSier of State in the Ministry of 
Healtb'and Family WeHare explafuedthe delay .as nncler: 

"atittaiUjaft NatioRaldmce1" Research Centre, Calcutta was 
~ed 1titder the . agreement between the Government of 
India a:nd the Desh Sandhu Memorial Trust on the 6th March, 
1957. 

Chittal'anjan Natioaal Cancer Research Centre, calcutta coUld not 
6Ubmit the audited accounts, audit report and Annual ~ for 
the year 1978-79 in time, owing to difficulties in getting their 
Annual Report t.ra.n&1ated into Hindi. As the Centre has no 
atr8JI.gCments ter translation of technical report into Hindi, the 
translation wock was done througb the Central Hindi Direc-
torate, Calcutta and was completed only by February, 1981." 

3.3 On matter being taken up with the Ministry Of Health IUld Family 
Welfare regarding the dates of compilation of accounts of t~ Centre for 
1978-79 and their su~ion to theOirector ()f AUdit, central Calcutta 
for auditing the accounts, the Mmistry informed that the accounts were 
compiled in May, 1919 and the :Director of Audit, Centrill Calcutta informed 
the Centre that they wOuld • the accOUnts at the premises of the 
Centre ~ .June, 1919 bt,itthey 3ctuilI)r audited dUring the period from 13 
July, 1979 to 2S JUly, 191~. The A1iait'Report w~ received by the Centre 
on 23 ~, 1919. 
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3.4 As regards the steps taken by the Centre to adhere to the time 
lChedule laid down by the Committee in paragraph 3.5 of their F1rst Report 
(Fifth Lok Sabha) for laying the Annual Report and Accounts, the Ministry 
stated: 

"The Chittaranjan National Cancer Research Centre, Calcutta was 
not aware of the recommendation of the Committee made in 
paregraph 3.5 of their first report (Fifth Lok Sabha) regarding' 
the decision about the laying of audited accounts, audit report 
and aIIlDual report of all grantee institutions on the Table of the 
Sabhas. The decisiOB as contained in the Ministry of Finance 
O.M. No. 13(1 )-E(Coord)/78 dated the 31st January, 1979 
was intimated to the Research Centre on 20th April, 1979 with 
directions to furnish adequate number Of copies of relevant 
accounts for the 'Year 1978-79 both in English and Hindi. 
versions. The Centre informed this Ministry about their 
difficulties to get these documents translated into 'Hindi at their 
end on 23-5-80. In reply, the Centre was advised on 28-7-1980 
to mab local arrangements for the translation of these docu-
ments. The Centre, with the approval of its Governing Body, 
entrusted the wock to the Central Hindi Dte., Calcutta who 
delivered copies of the documents in Hindi version on 12-3-81. 
These documents were received in this Ministry on 30-3-81 
and were furnished to the Lok: Sabha Secretariat on 4-4-81." 

3.5 In regard to the arrangements made by the Centre for translation 
of the report and accounts into Hindi to ensure their laying before Parlia-:-
mont in time, the Ministry stated that the Centre had been advised to make 
regular arrangements for this purpose. . 

3.6 On being enquired about the date of laying of the Annual Report 
and audited accounts for 1977-78 and when the report and accounts for 
1979-80 were expected to be laid, the Ministry of Health and Family 
Welfare in their communication dated 15 July, 1981 stated: 

"The accounts for the year 1977-78 have not been laid on the Table 
of the Lok sabha as the decision conveyed by the Ministry of 
Finance on Department of Family Welfare File No. A. 60011/ 
6/80-iP0licy(P) clearly indicated that the accounts for the year 
1978-79 of all bodies etc. receiving grants on or after· 31-1-79 
during 1978-79 will be required to be laid before Parliament. 
As regards the accounts for 1979-80, the audited accounts and 
the audit ceport thereon both in English and Hindi version and 
Annual Report in English version only have already been 
received in this Ministry. Only Hindi version. of the Annual 
Report for the year 1979 is yet awaited from the Central Hindi 
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Ole Calcutta. As soon as the Hindi version of the Annual 
rep;,n is received, these documents will be laid on the Table 
of Sabhas." 

3.7 As regard the steps taken by the Ministry to ensure timely laying 
of Reports and accounts of the Centre before Parliament in future, it bas 
been stated:-

"The Ministry bas time and again stressed the need for furnishing 
the rtquired documents timely so that these could be placed 
on the Table of the Sabhas within the stipulated period. '!bese 

• directions shall be further pursued to ensure compliance." 

3.8 The Annual Report, audited accounts and Audit Report of the 
Centre for the year 1979-80 were laid on the Table on 26 November, 1981, 

- i.e., after a delay of 11 months. In the delay statement laid alongwith the 
- Report and accounts, the Minister had given the same reasons which were 

given for the 1978-79 Report. The Annual Report and audited accounts 
for 1980-81, which were required to be laid before Parliainent by 31 
December, 1981" bave not so far been laid. 

3.9 The Committee feel coacerDed to DOte that tIae ADo_ Report, 
...uted accoafs of the ChittanIIljaa NatiOnal Cancer ReseIIrclI Ceaue, 
Cllkutlafor the years 1978-79 aDd 1979-80 and the Audit RePort 
tbereGll, wNeh ill tenns of the recommeadatioD of tbe Committee made, 
ia .... 3.5 of fbeir First Report (Fifth Lot SIIbha) oagllt to hIM .beeII 

- laid be6Jre Parliament by 31 December, 1979 .... 31 Dec:ember, 1980, 
were aduaIIy laid on 9 Apnl aDd 16 November, 1981, respectiftly, I.e., 
after _ iDonIiDate delay of 15 IDOIIftIs and 11 montm. It Is repettable 
dIIIt the AIIIIuaI Report, audited accounts mel Audit Report for the yeBI 
1980-81, which also became due for laying are yet to be laid. 

3.10 The Committee note that tboagb the accoODts for the year 
197&:-79 Weft compiled by the Centre in May, 1979, audited by the Dl-
rector 01 Andl~ Central Calcutta in July, 1979 aDd the Audit Report 
was also received in the Centre on 23 October, 1979 i.e., weD witb1n the 
time 6mit prescribed by the Committee, yet it took the centre BM)re thaa 
17 moatbs to complete other formalities before the same . could be laid 
on die Table of the House on 9 Apnl, 1981. The Committee further 
note that fbe audited aecOUDts BDd audit report thereon (both English 
and HiDdi versioDs) for the year 1979-80 and EngIisII venioa of die 
AI8JaI RepOrt for 1979 were received in the MiDistry by July, 1981. 
These papers wbich could have been laid before Partiament during the 
Sixth Session held from 17 August, 1981 to the September, 1981, were 
actually laid on 26 November, 1981. Tbe Committee have, therefore, 
come to tile inescapable coaclosiOOl . that neither the Centre nor the Mim. 
stry of Health and F8miIy Welfare took eamest eft'orts to comply with 
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3.14. The ColDIIIittee tru5t that die Annual Report, audited aCcounts 
and Audit Report dIereo.:a of the eeatre for die year 1980-81 would be 
Jaid before Parliament witbout any further delay, a1~th a statement 
giving detailed re.aus for tire delay. 'Ibe Committee, however, hope 
ill ..... ~ WOiK Ut iel:ur. 



CHAPTER IV 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
A.qX)UNTS OF TIlE EXPORT INSPECrION cOuNCIL AND 

AGENCIES FOR. TIlE YEARS 1977-78 AND 1979-80 

4.1. The Annual Report and Audited Accounts of the Export Ins-
pection Council and Agencies for the year 1977-78 together with 'Re ... 
view' thereon were laid on the Table of Lok Sabha on 1 February, 1980 
under sub-rule (3) of Rule 16 of the Export (Quality Control and Ins-
pecdm) Rules, 1964. While laying the above Report and Accounts, 
the Min.iJtec of Commerce did not lay on the Table of the House any 
statement showing reasons for delay in laying them. 

4.2. Su,b-rule (3) of Rule ~ 6 of the Export (Quality Control and Ins-
pection) Rules. 1964 provides as under:-

"The accounts of the Council as certified by the Comptroller and 
Auditor-General of India or any other person appointed by 
him in this behalf together with the audit report thereon 
shall be forwarded annually to the Central Government and 
that Government shall cause the same to be laid before each 
House of Parliament." 

4.3. The Committee on Papers Laid on the Table recommended in 
para 3.5 of their First Report (Fifth Lok Sabha) as under:-

"3.5. The Committae are of the opinion that normally the An-
nual Repott and audited acoounts of autonomous organisations 
should be presented to Parliament together to enable the 
House to have a complete picture of the working of that 
body. This decision should not be taken to imply that lay-
ing of reports and accounts could be delayed to any length 
of time. The Committee recommend that the Annual Re-
port together with the audited accounts and audit report 
thereon for a particular year should be laid on the Table 
within 9 months of the close of the accounting year unless 
otherwise stipulated in the Act or rules under which the or-
ganisation has been set up. To comply with this require-
ment,. proper time schedule should be laid down for compi-
lation of Annual Report and accounts and their auditing. 
The Commiltee feel that normally a period of 3 months 

18 • 
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would be sufficient for compilation of aCCOunts and their 
s~ to audit; the next 6 months might be given for 
auditing of accounts; for printing of the report and sending 

. it to Government for laying. If for any reason the report. 
audited accounts and .audit report cannot be laid within the 
stipulated period of nine months, the Ministry should lay 
within 30 days of expiry of the prescribed period or as soon 
as the House meets, whichever is later, a statement explain-
ing the reasons why the report and accounts could not be 
laid within the stipulated period." . 

4.4. In tenDs Of the above recommaldation of .the Committee, the 
Annual Report and Audited Accounts for 1977-78 should have ~ 
laid on the Table of the House by 31 December, 1978. The Ministry 
of Commerce who were askeGto fumish information ·about (i) the rea-
sons 'for the· delay in laying the Anntral Report and Audit Report of thq 
Council for 1977-78, and (d) reasoD8 for not laying statement of reasons 
for delay aIongwith them, replied as under:-

"(i) The Audited Statement of Accounts· and Audit Report 
thereon in respect of the Export. Inspection Council and 
Agencies for the year 1977-78 were received from the Di-
rector of Audit, C.W. &. M., New Delhi on 23 May, 1979 . 

. The audited statement of accounts and audit . report there-
on, were then translated in Hindi. Thereafter the English 
and Hindi versions of the audited statement of accounts, 
and audit report thereon was sent to the Press for printing 
. aild binding. The above drill took some time and by the 
time the audited statement of accounts and report thereon as' 
well as .review of the Report was ready, the Parliament ~ 
dissolved in August, 1979. Hence, printed report could be 
l~d on the Table 'of the Lok Sabha On 1-2-1980. 

(ii) It is regretted that the statement giving reasons for delay was 
not laia on the Table of the House and the need fM laying 
such statement has been noted for future compHance." 

4.5. The Annual 'Report together with Audited Accounts of the Ex-
port Inwection Council! Agencies for the year 1978-79 wa.c; laid on the 
Table of Lok Sabha on 8 August, 1980 aIongwith 'Review' and a state-
ment showing reasons for delay in laying the Report. The statement of 
reasons for the delay reads as under:-

"There has been some delay in presenting the Annual Accounts of 
the Export Inspection Council! Agencies for the year 1978-79. 
The accounts of the Council were audited by the office of' 
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the A.G.C.W. Ie M., New Delhi during the period May-
~~. 1979wbich were finally received by the Export 
~.~ 0,1 ~ 20, 1919. ~ audited state-
IQI:At of th., acooonts and .aQdit report thereon after translation 
in ~ were sent to ~ ~ fm ~,8QIi, binding which 
~ .. ~ m~~. ~ this d.cl3&' ill· ~g the AnnuaJ 
R,ep>rt ~ ~ ~~ Of Accouats. at the Export Ins-
~~ ~j1/~ for the year 1978-79." 

4.6. On 18 Sept~r, 1980, the ~stry of.~r:ee 'were asked to 
furnish information about the time taken in corilpiIiilg the aiinual accounts 
for 1,9:n-~8 ansi, 19,78-79 I\f~r: tJ!~. t:l~ ~ ~,reJevan,t aa:otmtins year 
and tbe ~tabil in aud;tiil~ tne a~ts. prDitipg, of R:~ e.tC. The 
~quisite infonnadQn fu_misb~ti by the Ministtj is at Ap~l. 

4-.7. Wheft asJee& ~ tHe ltp 'With the- Audit, 1M ft8C!Stia til delay in 
welting die aeceUnts of die I!xtJoft- IDspeetiDa QJiMcIt IIkl ~ &lr 
tile ycal\ ~'8- _l!9fto.'79-;' tile Mltldrty ,*. ~ ~:::d"d) en 
24 April, 1981 the following iIJIlforRllaJion.: 

"(it A.., 01 •. Aaorntts of ~ ~n C~urilell Ie Export 
I~Ageltdu for Me 'jt!'1W7-?8. 

A. G. (-C-W;.tN. )hed beea audJtilll·1M a0e01ltl!s. of the Export 
IflSJIIdioa ~~if8 ..... ~ •• ..,.. However, the 
A.G,C.W . .tM. swed in 1~77 tbat- 1i!II.~ ~ Council 
IllitY ~ .1M&tt to taa~ ~ ~ _ted through 
a.t~ed A~taa" $. ltr W9&. bo~, ill both by the 
~rt 1os~",. ~ a~. well ..... ~try that the 
~ ·of, tlMl: ~lIOrt.IaipeQ$iOll. CouDciW~es be audit-
CI[Ii ~ ""Q.C.~ ~. ~ .. ~ ~. ~t paid to the 
~. wm tbe, Co~ F\gtd of IJMa, iIt. audited in the 
_ ~I¥l~ ~. A,(iiIC.W...a.M. WM requested to 
aqange the Audit of the Export Inspection Council! Agencies 
f~·" YW' 19n~78. 'DIerCllftcr, tbe:~ of, the C.A.G. 
YiA- tWt, ~ dt. 31-,.78: adWIIrl' 1M a.uat. that the pro-
lIQIIl'r ...... *ltiit;~ die 8Ipott '...."..Couocil/Agen-
cies would be considered if the GoV!. took up the matter with 
~ _~ The IMt_ was tdItn· up ~ tfte Ministry 
with taa.. <2.I'\.G. on 20;7.1978. After! a lot of persualion 
A.~.WlaM. aareed·tb -.e the a~ of·&pcxt~

tiOD eo-:ilIA@IIIlcies auditetl· fur tile ,ear 191'7;:.71t onIJ· by 
the end of September; 19!1&. 

Therw&fter the respective audit offices at Bombay, Caleutta, Delhi 
HIlt Madtes JUdo. p~ for audit Of tfte accounts of 

• J E~, ~n Council! A1encies. The Audit could not be 
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talfenup by die audit aftice$- Wore ~, 1918. apd Ule 
nc&t waa.c:ompkted by tkc e.Dd gf ~, 1978. ~. 
'88dfIe4!tt· ... ot: IICCOQQts We(4. ~ re~~ ~ per iQS-
tlUdioBcC the c&e of,tbc 1\.ru;·W~ ~c.~.G. om~· 
n.s ...... arowns ...... with die a~~.\1ICfe 
teCllifeci Wan the. 0Iiae of A.S.c. W.&M. New ~ only on 
3()"S .. 'l8f9: 

(iD Aud,it oj the accounts of Export Inspection Council/Agencies 
for drt! year t9?S ... 79. 

A.G.C;W.8f. apia. -ilee that the ~ ""_i~ C~ 
Btpbat tal, ...... ,A8IaclCII sJIOIIId _e: .... '.'F9)f". !\R~.~d 
by ~~. 1IMIIw~ ~~.~ a-c .... ., &Nt. atNn".~~~ QOkie.9f tile 
A.tJ.C.W:&M. .,hak·t.Jw.. ,,'p~:.~ ~'I\i.: 19 ~: 
~*",""to_QMj~_.~~~~ fl ..... . .-a. u';':.'" A"."... __ 1. .. f. ¥eral 

. ~tters, th~ ~~.IrM. fi:ii; a;:; t::!:iltta:uDts 
of Esp(wt fn~an tlJeGnc:ilh'.,-. for. 'tho. year 19;'8-79 
audited by 4Rea. 

The audit, was tIlIta .. by the .reapeIIHi ....... bi:~,",_:o(.~, 
1979 -COJDtIIe*l in S Ill' ~. ~Q7c}. Ut~a~,"'
~. 0If 1M'OOUIIts etc ...... ~_f~. the. ~or 
A.G.e.WAf. Mew DeJai· Qn. 2~12,.1979. 

In viewof,.:.aI>ovo" _t" .. ·~ ~; c;tf;'~ll¥~ysm 
~[-~ ·~\iwl.~.f9.f. ~o~ ~ 
yean '** ·N,. ~\\P-. ~ tAA a~9K all~~titjS\. ~p'~r as 
..... WC& ...... i,n~ ?i'Mi'~M ~ ~~ qf ~ ~~q!.iti~s 
MIlL" aj14it1l.aOQ4,). ~. qllt, ~ .~. bjefQre bOth tlte 
~. of. tarliam;nt ~ t~ stiPl11ilt~ lWtiod." 

4.8. ~ Annual Report ~ AliM:a Aea.ats at the ~ ~
ti9n CoQ!lcil ~d A~£ies for fie yur l~G·'lfOIo Iaicl~ '" Table 
of Lok Sabha on 8 ~, 1931 ~ 'Rms:" of: Go¥tP'naoq,t ~. 
~ ~ of ~" ........ Of-tile 00mI-1 .. os. ... , ~'QIil ~. TAAJ,e. 
made in para. 3-;S eftheirAnt· Ilepart (6th Lok. SaltMr), ~. ~ ~ 
~nts in 4ID~on iDvoIYed-4elay of. .... IDOIIIIU bllt .. It;f~ QW. 11ft 
lay on the '1'a'bIe of the ~ .. '*I' "1 ...... ,s~.r~ for 
delay alOl.pith thore ,.. aDd ,.,......,5 . 

. 4.9. 'file<; O. " .... : .. dIaL ia ..... ~ ~ "'9IIUJ]~' • 1IIItde" .......... 3.5 ottheir YIrStReport (Fifda Lok SIMa), ~ WW 
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of AIImad Reports_ Audited Acco.ts 01 tile Est*t Iaspectioa Con-
eD aDd AgeBdes for the years 1977-78, 197~79 ... 1979-80 011 file Table 
of Lok SaIDt W'IIS delayed by 13 1IlODdIs, 7 ......... 4 Dl8IIIbs, respec-
"vely, as tIIe8e were laid 011 the 1lsbIe oa 1 F-..." 1980, 8 August, 
1980 .d 8 May, 1981 respectively. The eo-ittee furdIao DOte tt.t 
despite the delay i. laying aD tile aforesaid RI.pods.... IlCItOIIIlts fie 
MIaIstry of Commerce laid the requisite statement 01 ft8SOIII tor delay oaly 
i. the case of Annual Report ad Audited 13CCO*_ fOl' 1978-79. 

4.10. 'DIe Committee regret to observe that tile MiIIistry did BOt ap-
,... to have em. checked whether the stMeIDeIIts 01 I'eUOII8 tor deJay 
wIIIdt Weft required to be laid a1oap1dt the AJmuaJ Reports Mel Audhed 
AmJ8IIts for 1977-78 aDd 1979-80" were 8CL'tJ111118yh1c tbem or not. The 
QJaaiItee, tllelefOl'e. need banly impress upon the MiDIstry of Commerce 
tbat .... documeats/papen\reports etc., ... for beiDg laid before Partia-
IIIeIIt, IIIouid be ~y exawnined aDd dIec:ked by a seDIor ~ not 
Wow the .... 01 Deputy Secretary in that Ministry before they are laid 
011 .. TaMe with • "View to et15UI'e that they are complete ia • respects. 

4.11. Froaa the information furaisbed, by the Miaisary of Commerce OIl 

24 April, 1981, the Committee find that muda tilDe was lost first in the 
case of 1ICC000ts fOl' 1977-78 aDd again in the case 01 accounts for 1978-
79 fa SettIDg tile qaestioa as to wtdch authority A~OUDtaDt GeaenII 
(C.WAM.) 01' the CharteJ'ed AttOUDtaDt slaOald audit the acco1MMs of file 
Export IMpedIOD Coancll and Ageades. As .... printing of tile Amtaal 
Reports RDd ACCIOUIlts, the Commhtee finel that the priatiag press took 
ollly ODe JDODth In priatiDg the Amtual Reports and AttomICs for 1977.78 
wheleas it took 5 IDOIIdIs in priutiDg the Aanual Report _ Accoaats for 
1978-79. The Commiltee lave 110 doubt that had this quesdoa 01 auditIDg 
of accounts beeD settled proqJGy·wlaen It arose in 1977-78 by boIcIiDg 6-
cussloa with the C.A.G. aud the printiDg press ad"rised to print tile .AnDuaI 
Report .. d Audited ACCOUIIts for 1978-79 within a rell9Oll8lJle period of 
time, mach of the delay in laying the Almual Reporfs amd Accounts for 
1977-78 and 1978-79 could have been eHminated. The Committee are 
OOII8traiBed to ob5en'e that the MInistry eIld Dot bke timely doa to im-
press upon the Press the urgency of the matter and get printed the Annual 
'Report and Accoonts. for 1978-79 more expeditiously •. The Committee, 
fllerefore desire that the Ministry of Comme«e sboold take urgeDt steps 
to decide as to who should audit the accounts of the Export lDspedion 
CouncD IIIId Agencies &tally and should also keep a watch, over the pro-
gress, fina1jsatiOll, printing, transbtion etc. of the ADDIIIII R~ and Ac-
counts of that Organisation to ensure that these 1ft laid before both Houses 
of Partiament witbiD nine months of close of the accounting years as re-
commended in. pM&gIapb 3.5 01 the Committee's First. Report (Fifth Lok 
Sabll3) •. 



23 

4.u. The Commiftee DOte tW die Export (Quality Control aDd IBs-
pectioa) Rules, 1964 do not prescribe _, time 6mit for Iayiog·)don 
Padiament AanaI Reports ad Accounts of the &port Inspection CoUIldl 
and Ageades. The Committee, therefore, recolDlJleDd tbat tile MinIstry 
should ameDd these Rules expeditiously so as to prome therein a requi-
site period of BiDe JIlOIl1:hs after dose of the aCXOUDtiDg year for layIDg 
the Annual Rep8l1s and Audited Accounts of the Export ImpectioD Council 
and Ageodts before boOt Houses of Parliament as recollUllellded by the 
committee in paragraph 3.S of their First Report (Fiftb IPk Sabba) 

NEWJ)ELID; 
10 February, 1982 

2i-Magha-:1903(S~). 

RAJENDRA KUMARI BAJPAI 
Chairman, 

Committee on Papers laid on the Table. 



AJ'PBNDIXI 

(Vide para 4.6 of the Re port) 

No. 3 (26)/7I!t-BaiiP .. 
GoVERNM!NT oF 11W>IA 

Ministry of Commerce 

NIfD Delhi, the.3 October, 1980. 

OFFICE MEMORANDUM 

SUBJECT: Annual Report and audited accoWlts of the ExpOlt Inspl:"ction 
CouncilfAgrncies for 1977-78. 

The undersinged is directed to refer to the Lok Sabha Sectt. O. M. Nc. 81/ 
2/4/CI/80,dt.the r8thSeptember,lgBoontheabove subject and to furnish 
the following para-wig e information for consideration of the Committee 
on Papers laid on the Table of the Lok Sabha:-

(i) when the Annual Accounts of the 
Export Inspection CoWlcil/Agencies 
for the yt'ars 1977-78 and 1978-79 
were compiled for being audited; 

for the year 1977-78. 

lor the Yl:"ar 1978-79. 

(ii) when the AlUluaJ Accounts for 
1977-78 and 1978-79 were submit-
ted to Audit for auditing. 

For 1977-78. 

30th June, 1978. 

15th May, 1979. 

The Office of A.,G. C. W, & M. 
New Delhi was requested by 
the ExportInspection Council 
on 11-5-1978 to take up 'the 
audit of the EIC/EIA 1977-78. 
The accounts of the EIC/EIA 
were ready for submission to 
Audit on 30+1978. However, 
the accoWlts of the EICfEIA 



For 1978-79 

wereaqdited by the A. G.C.E. 
W. &.M. as follows :--

Name of Agency 

EIA-Bombay 
EIA-Madrns 
EIA-Cochin 
EIC-Calcutta 
EIA-Calcutta 
EIA-Delhi 
ETA-Calcutta 

(Central Fund) 

Date of Audit 

10-10-1973 
18-10-1973 
20-10-1978 
25-10-1978 
6-11-1978 

13-11 - 1978 

26-12-1978 . 

The office of the A. G. C. W. 
&. M., New Delhi, was reques-
ted by the BIC on 27-1-79 to 
take up the audit of the 
l:k::tAp.ndes 1978-79, The 
aCCDllltM of ~IQ/.-\g!'Dcies 
were aqditqQ by the Office of 
tbe A. G. C. W. &: M., New' 
Delhi amtits hraJrCh 61Tices as 
foIlows:~ 

, , 
, Name of Agen~y 

EIA-Bombay 
EIA-Madras 
EIA..cochin 

., EIC-Calcutta 
EIA-Calcutta 
EIA-Delhi 
EIA Calcutta 
. (Central Fund) 

Date of Audit 

12-7-1979 
16-7-1979 
19-7 -1979 
21-5-1979 
.1 1-5-1979 
2-7-1979 

4-9-1979 

(iii) when the Annual RepOl tsandAudi-
t.ed Accounts for 1977-78 and 1978-
7.9 were sent to the Press for print-
mg. 

(i) For 1977-78 

(ii) For 1978-79. 

12-6-1979 

28-1-1980 

(iv) when the printed copies were recei-
ved: 

For 1977-78 

For 1978-79 

7-7-1979 

26-6-1980 in 
Calcutta) Despatched to Delhi on 

1-7-lgBo by Spl. Messen~er.) 
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( v) when the copies of the Reports/ 
accounts wele made available to 
the Ministry for laying before 
Parliament. 

To 

For 1977-78 

For 1978-79 

Sd/- ~ 

(C. B. Kukrcti) 
Joiut Director. 

Tae Chief&.nuner of Bills and Resolution, 
Lok' Sabha, 'Secretariat, 

.Parliatnent House, 
~evv I>elhi-IIO(M)I. 

11-7-1979 

8-7-1980 



APPENDIX U 

SouDlry of RecoIuIeDcIItioos/OIMemdioIIs coablined ia tile Repalt 
~-- ~-------- -~--- ~---------.-- ~----

S. No. Reference to Para 
No. of the Report 

Summary of Re~om
mendations / Observations 

1 2 

1 1.12 

2 1.13 

3 

The Committee are concerned to note that tho 
A,nnual Reports and Audited Accounts of the Tex-
tiles Committee, Bombay, for the years 1977-78, 
1978-79 and 1979-80 were laid on the Table of Lok 
Sabha as late as on 19 December, 1980, 12 Decem-
ber, 1980 and 10 April, 1981, respectively and as 
such these involved delay of about 231 months, IIi 
months, 3~ months respectively in terms of the re-
commendation of the Committee on Papers laid on 
the Table made in para 3.5 of their First Report 
(Fifth Lok Sabha). 

The Committee are surprised to find that the 
Ministry of Commerce, who were in possession of 
copies of Annual Report and Audited Accounts for 
the year 1977-78 in August, 1979 when Lok Sabba 
was dissolved, found it necef>sary to i'lsue freslI in-
structions to the Textiles Committee regarding lay-
ing the Report and accounts before Parliament and 
that too after 9 months of the reconstitution of the 
Seventh Lok Sabha during which period the Lok 
Sabba had already held three sessions. The Commit-
tee feel that since the Ministry had already copies of 
the report aDd accounts available with them which 
could be laid on the Table of the House at the first 
available opportunity, ~there was no necessity of issu-

. ing fresh instructions to the Textiles Committee. The 
Committee are constrained to observe that the Minis-
try of Commerce have tried to justify the delay cau-
sed at their end by advancing such reasons which do 



------ ---- -------

2 3 
-----------

3 1.14 

4 1.15 

not stand scrutiny. Had the Ministry been vigilant, 
the delay could have been minimised to a great ex-
tent if not totaJly avoided and the Annual Report 
and Accounts for 1977-78 could well be laid during 
the First Session of the Seventh LokSabha l;leld in 
January, 1980~ 

The Committee note that the Ministry of Com· 
merce have not laid on the Table any statement 
showing reasons for delay in laying the Annual Re-
port and Audited Accounts of the Textiles Commit· 
tee. Bombay, for the year 1979-80. The Committee 
are of the opinion that thougb the delay involved in 
laying the aforesaid report and acx:ooots was not 
much yet the Ministry of Commerce should have 
laid on the Table the requisite statement. The Com-
mittee hope that such omission will not recur in fu-
ture. 

The Committee also note that the statement of 
rerasons for delay laid alongwitb the Annual Reports 
and Audited .Accounts for 1977-78 and 1978-79 
have not been drawn properly as they do not con-
tain ,details about the date-wise position of the re-
ports and accounts. 

's 1.16' The Committee, therefore, recommend that in 
future, in the statement of reasons for delay, the 
Ministry of Commerce SbOlMd give, in chronological 
order, the dates of finalisation of report and ac-
counts, -their submission to audit, issue of Inspec-
tion Reports, replies given -Oft points raised in the 
audit reports and finally the receipt of the audit re-
port from the Audit authorities so that the Commit-
tee may identify the stage at which the delay OCCUT-

red and suggest remedial measures therefor. 

(, 1.17 The Committee find that the Textiles Committee 
Act, 1963 and rules made thereunder, do Dot pres-
cribe any time limit for laying Annual Report and 
Accounts of the Textiles Committee before Parlia-
ment. The Committee, therefore, recommend that 
the Ministry of Commerce should take necessary 



1 2 

7 t.18 

8 2.12 

2.13 

3 

steps to amend the Textiles Committee Rules so as 
to provide therein a period of nine months after the 
close of the accounting year for laying before Parlia-
ment the A,nnuaJ Report and Audited Accounts of 
the Textiles Committee as recommended by the Com-
mittee in Para 3.5 of their First Report (Fifth Lok 
Sabha) and para 1. 14 of their Second Report (Sixth 
Lok Sabha). 

The Committee note that the Ministry of Com-
merce have not laid alongwith the Annual Report 
and Audited Accounts of the Textiles Committee, 
Bombay. for 1979-80 their own 'Review' on the 
working thereof. The Committee need hardly stress 
that 'Review' of Government on the working of an 
Organisation is essential as it enables the Members 
of Parliament to have an idea of the functioning of· 
the Organisation during a particular year. The Com-
mittee hope that, in future, the Ministry of Commerce 
would IDvariably lay their own 'Review' while laying 
Annual Reports and Accounts of the Textiles Com-
mittee on the Table of the House. 

The Committee are distressed to note that the 
Annual Accounts and A.udit Reports thereon of the 
Banaras Hindu University for the years· 1978-79 
and 1979-80, which in terms of the recommenda-
tion of tb.;: Committee made in paragraph 1.16 of 
their First Report (Fifth Lok Sabha) should have 
been laid before Parliament by 31 December, 1979 
and 31 December, 1980, were actually laid on 15 
December, 1980 and 24 December, 1981 .respec-
tively, after a delay of almost one year in each 
case. The Committee also note that the Accounts 
and Audit Report of the University for the year 
1980-81 which have also become due for laying 
are yet to be laid. 

It is regrettable that despite the clear guidelines 
laid down· by the Committee in their above recom-
mendation that the accounts should be compiled' 
and made available to Audit· for auditing within 3 
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10 2.14 

30 

3 

months of the close Of the accounting year, the ac-
counts for the years 1978-79 and 1979-80 were 
compiled by the Banaras Hindu University in the 
first week of October, 1979 and August, 1980, res-
pectively i.e, 7 months and 5 months after the 
close of the accounting year. The abnormally long 
time taken by the University in compilIing the acconnts 
after the close of each accounting year reftocts a 
dismal picture of the state of affairs in the accounts 
department of the Banaras Hindu University. 

The Committee note that the auditing of the 
accounts for 1978-79 which commenced in October, 
1979 was completed by the end of December, 1979 
and during this period the University could furnish 
replies only to 570 audit notes out of 670 and re-
plies to the remaining 100 audit notes were furni-
shed thereafter. The final audit report was made 
available by the A,ccountant General U.p. to the 
University in the last week of September, 1980. 
Similarly the accounts for 1979-80 were audited 
from 18 August, 1980 to 13 December, 1980 and 
during this period the auditing had to be su.>pen-
ded twice due to floods and strike. The draft inspe·;-
tion report was sent to the University by the Ac-
countant General, U.P. on 4 March. 1981 and 
final Audit Report on 14 July. 1981, because the 
University took time in replying to the rough audit 
notes. From the facts placed before them, the Com-
mittee find that the University is mainly responsible 
for the delay because the University not only took 
inordinately long: time in compiling the accounts 
but also in fmnishing replies to the audit notes. The 
Committee are not convinced with' the explanations 
given by the Ministry of Education and Culture for 
delay in finalisation of the accounts and their audit-
ing for these two years. The Committee feel that bad 
the University follOWed the time schedule laid down 
by the Committee, there was no reason that the ac-
counts would not have been compiled, audited and 
presented to ·Parliament in time. The Committee 

- --_ •... _----
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11 2.15 

12 2.16 
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cannot help but express their dissatisfaction over 
sucb, manner of finalisation of accounts by the 
Banaras Hindu University. The Committee are of 
the view that if the accooots are not maintained 
proPerly and finalised in time, audit thereof is 
bound to take extra time which will ultimately le9d 
to delay in laying the accounts on the Table of the 
House. After examining the whole matter the Com-
mittee are constrained to conclude that their afore-
said recommendation in this regard is not being 
given the attention it deserves. 

The Committee would, therefore, like to reiterate 
their recommendatiOn made in para 1.16 of their 
First ,Report (Fifth Lok Sabha). The Committee 
hope that the annual accounts and audit report 
thereon for the year 1980-81 would be laid before 
J'arliament without any further delay, along witb a 
detailed statement of reasons for delay, and in fu-
ture the audited accounts would be laid on the Table 
in time. 

The Committee note that the Annual Report of 
the Banaras Hindu University is not being laid on the 
Table of the House as there is no provisiOn in the 
Banaras Hindu University Act for laying the Annual 
Report. The Committee do not agree with the views 
of the Ministry of Education and Culture that the 
Annual Reports of the Banaras Hindu University, 
Delhi University and lawaharlal Nehru University 
would be laid on the Table only after a provision for 
the purpose is made in their Acts of Incorporation. 
The Committee, however, note that the Ministry have 
started laying Annual Reports of the Delhi University 
before Parliament (annool report for J 979 was laid 
on the Table on 23 December, 1980). The Commit-
tee, therefore, recommend that as in the case of ~he 
Delhi University, the Ministry should also start Jay-
ing Annual Reports of the Banaras Hindu University 
on the Table of the Houses without waiting for the 
amendment of .the Banaras Hindu University Act for 
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------------

this purpose and simultaneously take immediate 
steps to amend the Act ui~question so as to provide 
for laying of Annual Reports and audited accounts 
of the University for the subsequent years together 
before Parliament. 

13 3.9 The Committee feel concerned to note that the 
Annual Report, audited accounts of the Chittaranjan 
National Cancer Research Centre, Calcutta for the 
years 1978-79 and 1979-80 and the Audit Report 
thereon, which in terms of ;the recommendation of the 
COmmittee made in para 3.5 of their' First Report 
(Fifth Lok Sabha) ought to· have been laid before 
Parliament by 31 December, 1979 and 31 Decem-
ber, 1980, were actually laid on 9 April and 26 
November, 1981, respectively, i.e., after an inordinate 
delay of 15 months and 11 months. It is regrettable 
that the Annual Report, audited accounts and Audit 
Report for the year 1980-81, wh:ch also became due 
for laying are yet to be laid. 

14 3.10 The Committet; note that though the accounts 
for the year 1978-79 were compiled by the ·Centre in 
~ay. 1979, audited by the Director of Audit, Central 
Calcutta in July, 1979 and theAudit Report was also 
received in the Centre on 23 October, 1979 i.e., well 
within the time limit prescribed by the Committee, yet 
it took the Centre more than .17 months to complete 
other formalities before the same could be laid on the 
Table of the House on 9 April, 1981. The Committee 
further note that the audited accounts and audit report 
thereon (both English and Hindi versions) for the 
year ] 979-80 and English version of the Annual Re-
port for 1979 were received in the Ministry by July, 
] 981. These papers which could have been laid 

before Parliament during the Sixth Session held [r(lm 
17 August, 1981 to 18 September, 1981, were actual-

ly laid on 26 November, 1981. The Committee 
have, therefore, come to the inescapable conclusion 
that neither the Centre nor tbe Ministry of Health 
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and Family Welfare took earnest efforts to comply 
wid! the relevant recommendation of the Committee. 
The Committee take exception to ihis abnormal and 
avoidiable 'delay on the part of both the Centre and 
the Ministry. The Committee feel that had the 

Ministry been vigilant the delay could have been 
avoided. 

15· 3.11 The Committee are surprised to note that Ministry 
of Health and Family Welfare who wrote to the Cen-
tre on 20 April, 1979 for adequate number of copies 
of the accounts for the year 1978-79 were informed 
after 13 months on 23 May, 1980 by the Centre 
about their difficulty in getting the documents transla-
ted into Hindi. The Committee also note that the 
Centre took 7! months to get the documents trans-
lated and supplied th·.: same to the Ministry on 30 
March, 1981 ufter having been advised (by the Minis-
try) on. 28 July, 1980 for making local arrange-
ments for the translation of the documents. The 
Committee further note that despite the Centre hawog 
been advised by the Ministry w make regular arrange-
ments for the translation of the ~eport and accounts, 
the Centre expressed the same difficulty for getting 

the Report and accounts for the year 1979-80 translat-
ed into Hindi. 

)6 3.12 . The C;:ommittee are not satisfi~ with the stereo-
typed reasons given by the·Ministry for delay in laying 

the Annual Report and audited accounts for the years 
1978-79 and 1979-80. The Committee cannot help 
expressing their disp1eas;ure over the carelessness on 
the part of the Centre in ·taking 13 monhs in inform-
ing the Ministry about their difficulties in getting tho 
accOWlts for the year 1975-79 translated into Hindi. 
The Ministry also oa~t ab60lve itself of the respon-
sibility for such· delay as no serious efforts seem to 
have beeR made by than to get the work expedited 
in. order to adhere to the time schedule laid 'down by 
the Committee. The Commitee are of the view that 
had the Centre been serious aud concerted efforts 
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made to tide over the difficulty of getting the docu-
ments translated into Hindi, there was no reason why 
the documents for the year 1979-80 womd not have 
been translated and laid before. Parliamevt in time, 
especially when the Centre had faced this very prob-
lem earlier for 1978-79. 

17 3.13 The COmmittee feel that since both the Hindi and 
English versions of the Re;x>rt and acco1!l1ts are re-
quired to be laid before Parliament, adequate and 
timely arrangements for tl anslation of such documents 
should have been made by the Centre. The Com-
mittee, therefore, recommend that in order to eliminate 
such delays in future, the Centre should now make 

permanent arrangements for translation of the Report 
and accounts. The Ministry should also remain in 
constant touch with the Centre to ensure observance 
Of the time-limit laid down by the Committee in para 
3.5 of their Firts Report (Fifth Lot Sabha). 

18 3.14. T!he Committee trust that the Annual Report, 
audited accounts and Audit Report thereon of the 
Centre for the year 1980-81 would be laid before 
Parliament without any further delay, alongwith a 
statement giving detailed reasons for the delay. The 
Committee, however ~ hope that such delays would not 
recur. 

19 4.9 The Committee note that in terms of their recom-
mendation, made in paragraph 3.5 of their First 
Report (Fifth Lok Sabha), the laying of Annual Re-
ports and Audited Accounts of the Export Inspection 
Collncil and Agencies for the years 1977-78, 1978-79 

. and t 979-80 on the Table of Lok Sabha was delayed 
by t 3 months. 7 months and 4 months, respectively, 
as these were laid on the Table on t February, 1980, 
8 Augustt 1980 and 8 May. t 981, respectively. The 
Committee further note that despite the delay in lay-
ing aU the aforesaid Reports and accounts the Minis-
try of Commerce laid the requisite statement of rea-
sons for delay only in the case of Annual Report a.d 
Audited accounts for t 978-79. 
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20 4.10 

21 4.11 

35 

-----~----.--. _._-
The Committee regret to observe that the Ministry 

did not appear to have even checked whether the 
statements of reasons for delay which were required 
to be laid alongwith the Annual Reports and Audited 
Accounts for 1977-78 and 1979-80, were accom-
panying them or not. The Comm;ttee> therefore-, 
need hardly impress upon the Ministry of,C- -
that all documents/papers I reports etc., meant for 
being laid before Parliament, should be carefully 
examined and checked by a senior officer not below 
the rank of Deputy Secretary in that lVli.nistry before 
they are laid on the Table with a view to _ ensure 
that they are complete in all respects. 

From the Information furnished by the Ministry 
.of Commerce on 24 April, 1981, the Committee 
find that much time was lost first in the case of ac-
counts for 1977-78 and again in the r:ase of accounts 
f9r 1978-79-in settling the question as to which 
authority-Accountant General (C.W-.&M.) .Or the 
Charter~ ACcountant-should audit the accotlnt~; of 
the E~port InSPection Council and Agencies. As 
regards pl'inting of the Annual Reports and Accounts, 

. the Committee find that the printing press took onJy 
one month in printing the Annual Report and Ac-
counts for 1977-78 whereas it took 5 months in 
printing the Annual Report and Accounts for 1978-
79. The Committee have rio doubt that had this 
question of auditing of accounts been setded prom-
ptly when it arose in 1977-78 by holding discussion 
with the c.A.G. and the printing press advised to 
print the Annual Report and Audited Accounts for 
1978-79 within a reasonable period of time, much 
of the delay in laying tIte Annual Reports and Ac-
counts for 1977-78 and 1978-79' could have been 
eliminated. The Committee are constrained to 
observe that the Ministry did n.ot take timely action 
to impress Upon the press the urgency of the mattef 
and get the Annual Report and Accounts for 1978-79 
printed more expeditiously. The Committee, there-
fore. desire that the Ministrv of. Commerce should 
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4.12 

take urgent steps to decide as to who should audit 
the accounts of the Export Inspecion Council and 
Agencies finally and should also keep a watch over 
the progress, finalisation, printing, translation etc. of 
the Annual Reports and Accounts of that Organisa-
tion to ensure that these are laid before both Houses 
of Parliament within nine months of close of the 
accounting year as recommended in paragraph 3.S 
of the Committee's First Report (Fifth Lok Sabha). 

The Committee note that the Export ( Quality 
Control and Inspection) Rules, 1964 do not pres-
cribe any time limit for laying before Parliament 
Annual Reports and Accollllts of the Export Inspec-
tion Council and Agencies. The Committee, there-
fore, recommend that the Ministry should amend 
these Rules expeditiously So as to provide therein {1 

requisite period Of nine months after close of the .ac-
counting year for laying the Annual Reports and 
Audited Accounts of the Export Inspection Council 
and agencies before both Houses of P9rliament as 
recommended by the Committee in paragraph 3.5 of 
their First Report (Fifth Lok Sebha). 

GMGIPMRND-LS 1-3165 LS-4-3-82-535 
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